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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
0.A. NO. 687 OF 2023
IN THE MATTER OF

In re: Air Quality Index in Various Cities

ACTION TAKEN REPORT ON BEHALF OF GOVERNMNET OF
BIHAR.

I Dhirendra Paswan, aged about 59 years, Son of Late Ishwari Paswan residing
at Phulwarisharif, P.S.- Phulwarisharif, Patna- do hereby solemnly affirm and

state as follows: -

1. That I am posted as Additional Secretary in Department of Environment
Forest and Climate Change, Government of Bihar and as such I am well
aware of the facts and circumstances of the present matter. I am competent
and duly authorized by the Chief Secretary, Bihar, to file the present action

taken report.

2. That the instant matter has been registered Suo-Moto on the basis of Air
Quality Bulletins of Central Pollution Control Board (CPCB) posted on
their website in respect of Air Quality Index (AQI) for different cities from

20.10.2023 to 01.11.2023. As per the said bulletin, the AQI of three cities of



State of Bihar dipped to poor category. The Hon’ble Tribunal vide its order
dated 03.11.2023 impleaded the Chief Secretary of State of Bihar as
respondents and further directed to take immediate remedial action and

submit action taken report before the Hon’ble Tribunal.

. That Air Quality Index (AQI) is a tool for effective communication of air
quality status to people in terms, which are easy to understand. It
transforms complex air quality data of various pollutants into a single
number (index value), nomenclature and colour. It consists of a
comprehensive set of parameters to monitor and asses the air quality. The
AQI was launched in India on 17.10.2014 by the Ministry of Environment
and Forests, Govt. of India. The AQI considers eight pollutants (PM 10,
PM 2.5, NO2, SO2, CO, O3, NH3 and Pb), and based on the levels of
these pollutants six categories of AQI ranging from Good, Satisfactory,

Moderately Polluted, Poor, Very Poor and Severe.

Air Quality Index (AQI) Category of Air
0-50 Good
51-100 Satisfactory
101-200 Moderately Polluted
201-300 Poor
301-400 Very Poor
401-500 Severe
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4. That at the outset it is stated that the present rise in AQI is due to onset of

winters, as cold air moves slower than warm air as it is more dense than
warm air. The density of cold air traps the pollutants but not does not allow
it to escape as such the pollutants remains present in the atmosphere in
winters for longer period due to which AQI rises to ‘Poor’ ‘Very Poor’ and
in some cases to ‘Severe’ levels. Further, State of Bihar is located in lower
Indo-Gangetic Plain (IGP) region. This region has alluvial soil which has
very low bulk density and as such it very easily becomes airborne even at
low wind speed and minimal disturbance. Also during winters air flowing
from North and North Western region brings pollutants in the form of dust
particles which reaches over State of Bihar and get accumulated due to low
atmospheric pressure and the same recirculates over State of Bihar. This
phenomenon is called accumulation of pollutant/dust over State of Bihar

causing higher AQI levels in meteorological condition.

. That the Department of Environment, Forest and Climate Change,

Government of Bihar, has framed and enforced ‘Graded Response Action
Plan’ (GRAP) for prevention and control of air pollution in Bihar. Under
GRAP actions to be taken has been prescribed depending on the AQI of a
particular city. It categorically provides the action to be taken and the
concerned authority which is to act depending on the AQI. Actions
proposed to be taken under GRAP in cities where AQI is poor are

hereunder: -



il.

1il.

1v.

Vi.

Vii.

Viil.

1X.

Stringently enforce/stop garbage burning in landfills and other
places and impose heavy fines on person responsible;
Stringently enforce all pollution control regulations in brick-
kilns and industries;
Do periodic mechanized sweeping on roads with heavy traffic
and water sprinkling also on unpaved roads every two days;
Strict vigilance and no tolerance for visible emission-stop
plying of visibly polluting vehicles by impounding or heavy
fine;
Strict vigilance and enforcement of Pollution under control
norms;
Stringently enforce rules for dust control in construction
activities and close non-compliant sites/construction sites;
Deploy traffic police for smooth traffic flow at identified
vulnerable areas;
Strictly enforce ban on firecrackers;
Information dissemination through social media, mobile apps
to inform people about the pollution levels, contact details of
control room, enable them to report polluting
activities/sources to the concerned authorities, and actions be
taken by government based on the level of pollution.

A copy of GRAP is annexed and

marked as Annexure-A.
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6. That it is stated that GRAP is being enforced in all the three cities, namely,

Patna, Purnea & Rajgir and also in other cities where AQI is dipping to

Poor, Very Poor or Severe levels.

Status of enforcement of GRAP in Patna

SI.NO.

GRAP

Compliance

Enforce/stop garbage burning

in landfill site and other places.

It is being complied with and Patna
Municipal Corporation (PMC) is
keeping a vigil on preventing fire
which may be caused in landfill sites.
Generally, fire catches in landfill sites
in summer due to heat, however, the
PMC is taking steps to ensure that fire

does not catch in the landfill site.

Stringently enforce all
pollution control regulations in

brick-kilns and industries.

Being complied with. (i) In State of
Bihar brick-kilns only which has
converted into cleaner technology is
permitted to operate and more than
4500 brick-kilns have converted into
cleaner technology. The brick-kilns
which will not convert into cleaner
technology before 31.12.2023 will not

be permitted to operate. The brick-




kilns are monitored using Geo-Al
technology supported by UNDP. (i1)
With respect to other industries it is
stated that the Bihar State Pollution
Control Board, Patna, has issued
Direction for Closure to industries
which were using ‘Coal’ as fuel and
have directed them to switch to
CNG/PNG. BSPCB in exercise of its
power and discharge of its duties has
vide its Notification No. 05, dated
14.02.2022, imposed ban on use of
‘Furness Oil’ and ‘Coal’ by industrial
establishments situated in Industrial
Area  where  CNG/LNG/PNG is
available.

Copy of Notification no. 23 dated
31.08.2023 and Notification No. 05,
dated 14.02.2022 is annexed and

marked as Annexure-B.

Do  periodic  mechanized
sweeping on roads with heavy

traffic and water sprinkling.

Being complied with. 13 mechanized
sweeping machines are in operation in

city of Patna and water sprinkling is
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being done through 14 water
sprinkling tankers. Number of times
of water sprinkling is being done three

times a day for dust suppression.

dust control in construction
activities and close non-
sites/construction

compliant

sites.

4, Strict  vigilance and no | Being complied with. Diesel driven
tolerance for visible emission- | city buses has been prohibited. Further
stop plying of visibly polluting | a total of Rs. 3,50,000/- has been fined
vehicles by impounding or |on city buses and 5 buses has been
heavy fine. impounded.

5. Strict vigilance and | Being complied with. PuC certificates
enforcement of  Pollution | are regularly being checked by the
under control norms. transport department. Further number

of PuC centers in State of Bihar has
increased from 171 in 2019 to 1496 in
2023.

6. Stringently enforce rules for | Being complied with. Green cover at

construction sites is being regularly
checked. The BSPCB has issued
direction under Section 5 of the
Environment (Protection) Act, 1986,

to all the departments government

companies engaged in construction




work to strictly follow the construction
and demolition waste management
rules, 2016, and to ensure dust
mitigation  measures at  every
construction site. Few cases of
violation were also noticed by BSPCB
and further action in accordance with
law is being taken against the
violators.

A copy of Direction dated 02.11.2023

is annexed and marked as Annexure-

C.

7. Deploy traffic police for | Being complied with. Steps are being
smooth  traffic flow at|taken to promote lane driving, like
identified vulnerable areas. barricading. U turn has Dbeen

prohibited at spots which lead to traffic
jams.

8. Strictly enforce ban on | Being complied with. BSPCB has

firecrackers.

issued direction under Section 31-A of
the Air (Prevention and Control of
Pollution) Act, 1981, to the District

Magistrates and has banned use of
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firecracker including green cracker in
municipal areas of Patna, Gaya,
Hajipur and Muzzafarpur and has
permitted use of green crackers only in
other areas of the State of Bihar.

A copy of Direction dated 19.10.2023
is annexed and marked as Annexure-

D.

Information dissemination
through social media, mobile
apps to inform people about
the pollution levels, contact
details of control room, enable
them to report polluting
activities/sources to the
concerned authorities, and
actions be taken by
government based on the level

of pollution

Being complied with. Mass public
awareness through Nukad Natak,
Social Media, Print Media, Radi
Jingles & Kisan Chaupal is being
done. BSPCB has started online Public

Grievance Redressal Portal.
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Remedial Measures taken in Purnea

Apart from enforcement of GRAP, in Purnea, for dust suppression water
sprinkling is being done on eight main roads of Purnea through Two water
sprinkling vehicles; for mechanical sweeping tender is being floated for
procurement of mechanical sweeping machine and at present manual
sweeping of main roads is being done. Plantation has been done near the
Law college pond, Polytechnic pond and other places and around 750 trees

has been planted.

A copy of letter no. 3707, dated
07.11.2023 issued under the signature of
Municipal Commissioner Purnea 1is

annexed and marked as Annexure-E.

Remedial Measures taken in Rajgir

GRAP is being enforced in Rajgir and for dust suppression one sprinkler
cum anti-smog machine (big size) and two small size water sprinklers are
being used, for mechanical sweeping tender for procurement of mechanical
sweeping machine is being floated and in the interim manual sweeping of

main roads is being done through more than 250 safai karamchari.

. That sources of air pollution (hotspots) are being monitored by the BSPCB
and the same are being addressed through the concerned departments. In
Patna, it has been observed that uncovered construction site, open storage

of construction materials along the road side are factors which is adding to
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the pollution. Recently, cases of stubble burning at collectorate ghat in
Patna were reported and BSPCB inspected the area and interacted with the

farmers and educated them about the ill effects of stubble burning.

. That apart from taking immediate remedial measure for addressing the

present situation, the State of Bihar has also taken several steps for
prevention and control of air pollution in State of Bihar. A ‘Three Tier
Committee’ have been constituted vide notification no. 1319(E), dated
19.09.2019, issued by Department of Environment, Forest and Climate
Change, Government of Bihar, to monitor the progress of city as well of
State Action plan. Steering Committee Under the Chairmanship of Chief
Secretary; Air Quality Monitoring Committee (AQMC) wunder the
Chairmanship of Principal Secretary/ Secretary, DoEF&CC & District
Level Implementation Committee (DLIC) under the Chairmanship of
concerned District magistrate. Also, a special committee for Million plus
city called “State Level Monitoring & Implementation Committee
(SLMIC) has been constituted vide Ref. no. 3736, dated- 28.12.2021 issued
by the Urban Development and Housing Department.

The above committees monitor the implementation and progress of the
plans & policy time to time on all the aspects including fund utilization,
dust control, crop residue burning & other measure adopted to curb

pollution levels in the state.
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A copy of notification dated 19.09.2019
and 28.12.2021 is annexed and marked as

Annexure-F.

9. That City Specific Clean Air Action Plan for Patna, Gaya and Muzaffarpur
have been prepared and implemented through the district level
implementation committee since year FY 2019-20 and in compliance with
orders of the Hon’ble Tribunal 35 no. Continuous Ambient Air Quality
Monitoring Stations (CAAQMS) have been established in 23 districts of

Bihar.

STEPS TAKEN TO CONTROL POLLUTION CAUSED BY

STUBBLE BURNING:

10. That a meeting under the Chairmanship of Chief Secretary, Bihar, was
convened on 27.10.2023 to discuss and frame road map to prevent stubble
burning and for proper residue crop management. In the said meeting inter-
alia it was decided that areas mass awareness be carried out in areas where
stubble burning was reported in previous years; the list of farmers who have
been exempted from DBT registration for burning stubble burning be
forwarded to Block Development Officer; the farmers involved in stubble
burning are exempted from DBT benefits and other grants provided by the
State Government; mass awareness be carried out by involving local

people’s representative to prevent stubble burning.
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A copy of the minutes of meeting dated
27.10.2023 is annexed and marked as
Annexure-G.

11. That the Agriculture Department, Government of Bihar, has also taken
various steps toward prevention of stubble burning and residue crop
management. The Agriculture Department has through satellite imaging
marked the fire spots in all the districts and is taking further steps to prevent
stubble burning on the said fire spots. Training has been imparted to 769
youths engaged in farming about mechanization of farming. Waste
decomposer has been distributed through 25 farm science centre for 3000

acre agriculture land.

STEPS TAKEN TO CONTROL VEHICULAR POLLUTION:

12.That State Government has restricted plying of 15 years old diesel driven
commercial vehicles in the jurisdiction of Patna Municipal Corporation
and its vicinity area (including Danapur Municipal Council, Kagaul
Municipal Council and Phulwari Sharif Municipal Council) vide
notification no. 8145 dated 06.11.2019. The policy has been extended to

other NACs i.e Muzaffarpur and Gaya.

13. That the State Government has promoted CNG fuel stations in State of

Bihar and more than 100 CNG fuel stations are operational in State of



14

Bihar. A tabular chart indicating rise in number of CNG stations in Patna,

Gaya and Muzaffarpur.

District Company Active Stations till | Active Active

Name June 2022 Stations till | Stations till
June 2022 June 2022

Patna GAIL 19 22 26

Gaya IOAGPL 5 6 7
(IOCL &
Adani group)

Muzaffarpur | IOCL 4 7 9

Further, currently 70 CNG buses are being operated by Bihar State Road
Transport Corporation (BSRTC) in Patna and BSRTC is also operating 25
electric buses in State of Bihar. Further, use of CNG vehicles and electric
vehicles has increased in State of Bihar and a table indicating rise in such

vehicle 1s produced below: -

Type of 2018 2019 2020 2021 2022 2023
vehicle Till Oct
CNG Vehicles | 276 3614 3717 10414 22570 27445
Electric 8469 12381 12447 23082 50989 71214
Vehicles

14. That from the facts stated above it is evident that the State Government
has taken several steps for prevention and control of air pollution and is
regularly monitoring the compliance and enforcement of the steps so taken

through various committees constituted at all levels.
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15.That I have read the contents of the report and have understood the same
and nothing material has been concealed there from and the annexure are

true copies of their respective originals.

DEPONENT
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Annexure-A
foER W
TIIERUT, 99 TS Siotarg uiawa fasmr

foer # a1 wqwor & Framur we e 3 wives wfafsrar -

( Graded Response Action Plan for Prevention & Control of Air Pollution in Bihar )

agred o el s ugie Wt Suftfd @ oy oeen wefed g oden
STHT HIIE Sa-geil Tfed qafeRv R Ted €1 9g H I Aifesn g Teél
B 81 denfu arg wgwo w1 frofa e favi &) fas s <o Td Jem W
ff freft et B1 9 WSO & U@ RO WHEE AEEE Al de ged
HA-hUT, AeA IcdsiA, 3 AR 1 Gol | STar, Fmfo fearnem, s &3 o
IUEN fRd SR ol Sfered S, Sieifier Soord e e Wid 71 faer o
qEd: U T % O & § B1 39 SR ARAl & fravesn & gaw faed e
ff Sget URETiE oy i gefea Sl 2

ag weuu &1 fefd w1 S9-umm & 9en & fau &= gge fEEm
€ (TR, T TH Ty T, 9Rd WR$R) §R Wk National Air Quality
Index SFR fshal o1 B| s @i o1 % TUicAess Tefa 1 o S gen s
(Good: 0-50), Hdmseh (Satisfactory: 51-100), A& (Moderate: 101-200),

©E (Poor: 201-300), 9gd ©YE (Very Poor: 301-400) Wd 7HR (Severe:
>401) ® orfiepa fohan T 81 Ag &1 TOER =1 W R #1 W fefq s
TH W AME eI W U Hu9E i feufa ot sedt S 1 e g aRfeefat
¥ 9y uyguu & feru w feEer 2 ‘wive gfafeen #E-ISAT [Graded

Response Action Plan (GRAP) for Prevention & Control of Air Pollution]'’ T&R &Y

THHT ITUCH GAfTad w3 i TEvdhdl €1 GRAP & =i o1g WguoT w1 feerfq
TR @9 (Severe +), TR, 9gd @@ T AH ¥ @ BH W I | Tl &I

qfEred sig e, o e s e, st oAl &1 ufEeE e ud 399

TSid 9, @hal &l 9 N, $2-9231, sle-THF e NS &l 9% KA1, Fosii

qfee el g5e A, el i Hedse WY Td wio-fogsE 9 #ed
3o W B ag wguul et feafq iR we R ww w1 fefd e ) T @

Page 1 of 8
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“ASTed STaTdehTe gfdfsAn Jumell (Robust Emergency Response System)'' W]

T I SAEIAHA 2|

I A & Tk H A uguol & feafq faee (TR wE (Severe
+), TR, 9gd WY@ T§ TEH 9 ©E)] 8F W 9 Y8 & feRe ud fEa
2q TSI T & (National Capital Region) & faq sFRi T GRAP & 3TI&Y
T & M Non-Attainment Cities (NACs) I 9T, T Td oIFR{X & T
“wfrer gfaferar wE-TST (Graded Response Action Plan for Prevention &
Control of Air Pollution)’’ daR @i Tt ?, fSent wmaf=ma gt gefua fawm
fequrenl & "o 9 ghafysa fean st 2l

fafea &1 for T2 o Tonfd swera wlEsfa arg et yaied &5 & mey
Y U Sl ¥ Tl woral @ o WIE % O o ag U o W e0E ¥ TR
i Tl ?1 ged ufhd, foeR #1 etemer o fEie-25.11.2022 w1 SEfSd dow |
fod T folager o= & asft wed § ve, e ud qeueeqE & fog s
“wfrer gfafsran w™E-FS (Graded Response Action Plan for Prevention &
Control of Air Pollution) '’ & 3TT&Y M= & I R 9w ga3n 2l

T ofclieh H |t e weifyeit, foer wd ety favmi/fequrent i
THHT HEII GETEd wE w1 SEvIhdl 81 95I9R, SRR T ¥ 9y weue &
fearo wd fEFo 3q afenia am uEmn & oged 9t el § fAfated s
wfafsean wE-Fe (Graded Response Action Plan for Prevention & Control of Air
Pollution in Bihar) o1 shTai=e@ gify=d fwen s 2:-

qRayia 9y | &RaE T W ATt haTg FEATEET T AT

(Moderate to

Poor)
AQI Range:

heavy fines on person
responsible.

defha 3R = TH W
Sl SIA hl T&dl § kAl

W TUNETE | ThoWo ( Action to be taken ) fawm asidt
frafa Serial ( Implementing
( Status of Actions Department/Agency )
Ambient Air
Quality )
T[UTeT: 1. Stringently enforce/ stop | Concerned Urban Local

BE garbage burning in landfills | Body (ULB).
HqeAH W T and other places and impose | g&fyq e TR o

Page 2 of 8
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101-300

AR fomeR =afm W oW
AT S

Stringently enforce all
pollution control regulations
in brick kilns and industries.

de-wegl iR samt H wef
EECLUIREREL IRt M I srcyil
¥ @R &

Bihar State Pollution
Control Board.

foer == ggmur feEm
qug, qe

Do periodic mechanized
sweeping on roads with
heavy traffic and water
sprinkling also on unpaved
roads every two days.

yo%k A Al & e a W
T IAEE ael GShl i
Hehdes W w e
TSl W Ja-fggwE|

Concerned Urban Local
Body (ULB).

Taryg TR feemE|

Traffic Police, to identify
roads with heavy traffic
and provide information
to Urban Local Body.

IaEE g g o
Al HT AT ST
el &l fafea *=
Hafyd g TR feE
%l I HIAN

Concerned ULB in its
region to identify
unpaved roads with
heavy traffic for
mechanized  sweeping
and water sprinkling.

Hafyd ot TR e
BN T &F H oAl
1 O o B
Fodl gehl ol fafed
FX HhAee WifaT o
So-fogsa w1l

Strict vigilance and no
tolerance for visible
emissions-stop  plying of
visibly polluting vehicles by

District Transport Officer
and Traffic Police.

e ufeed  usifusrt

Page 3 of 8
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impounding or heavy fine.

Fe R iR wEEE
SSE & fau #is Fesherdn
TE 1 UM R BT W

F9 ¥ YU A At drEAl
F T A AR JAAT ML
IR S |

Strict vigilance and
enforcement of PUC norms.

R RS A e O O e ) |
Tdehdl Td FaxH|

T I gierd|

Stringently enforce rules for
dust control in construction
activities and close non-
compliant sites/ construction
activities.

fmtor wfafafeml & ga fr=m
3 ol =1 @&t 9 @
FHN TE U A & A
Torrel/fmtor ferarrarar &1 d]
Easif

ULB, Building
Construction
Department, Govt. of
Bihar and Road
Construction
Department, Govt. of
Bihar.

W TR e, 9ed
i fawm w9y
fmim fowm,  fa@Rr
HER

Deploy traffic police for
smooth traffic  flow at
identified vulnerable areas.

fafea dogeia & 4 gurE
I Yae & fau g

o A
qledd a1 b {1l

Traffic Police.

Irarard gierd|

Strictly enforce Supreme
Court ban on firecrackers.

@ R GUH & & gfaay
S F&dl 9 AR H

Chief Controller of
Explosives,
Petroleum and Explosive

Safety Organizations
(PESO) and District
Administration.

T fomre s,
Yeifeem 3R forehiees

Page 4 of 8
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& 9131 (PESO) W

TSfet gemeA|

9. Information dissemination | Bihar State Pollution
through Social media, mobile | Control Board,
Apps to inform people about Eep_artmentt Forest OCT
the pollution levels, contact Cﬂx;;igmgﬂa’ng%resGS\?t
details of control  room, of Bihar and Information
enable them to report|and Ppublic Relations
polluting activities/sources to | Department, Govt. of
the concerned authorities, | Bihar (IPRD).
and actions be taken by |fdeR TS ggwur fEEw
government based on the - ;
level of pollution. o L @ , A1 T
YU % W H AR H AN | Searyg aieda fasm,
® gEad v & T WA | fpr @R w§ geA
ﬁ‘rﬁsm,nﬁa@aﬁqﬁmm@ e
9 oA w1 YER, A we ; |
% e foerell, 3= dafud
S IeEaite] Exl EECL
Tfafafe=i/aa w1 o &3
¥ g sEE SR UEEO %

T & YR W WHR g
F IM FTel HRAEI

10. Stop entry of diesel driven | ULB and Traffic Police.
truck traffic into City (except
essential commodities). YT TR e QEI
vl H oS A IF | e g
IqAEAE & T H kAT
(AT TS hl BEH)

11. Stop use of diesel generator | Bihar State Pollution
sets. Control Board, District
gl =ifeld SR W A Aﬁdm'n'qs;;at'on&uﬁwi
STAN S HIA e, fien WA

T TR |

12. Enhance parking fee by 3-4 | ULB.

times. Y TR e

Page 5 of 8




22

IRl Yok 3-4 TN FEHI

13. Increase public transport bus | Transport Department,
services by augmenting | Gov. of Bihar/ Dis_trict
contract buses and | Transport  Officer,
increasing frequency of | District Administration.
service. TRee 1%“:"“’ farer
IqEY SO U IHI Har | WehR, fSen  ufteEd
11 A (A C TS S G| B E2 R T fen
TREe @w gt § oghg| oo
Sl

14, Stop use of coal/fire wood in | Concerned ULB.
hotels and open eateries. Hefyd T CRIES
eledll 3R ge e W |
FHIIA/STATS: AhS! 1 ST
EEfETl

15. Residential Welfare | Resident Welfare
Associations and individual | Associations, Apartment
house owners, Security Staff | Committee, Security
to provide electric heaters Organizations. 3
during winter to avoid open SIEINIR HhedrT T,
burning by them. SeH= wiafq wd gram
AT FeAm W SR | e
AT AR HIfeTehl, GRAM
wuEiEl w wedl & SR
3T 5N Gl H TAd S
q 991 & fau foset & g
EEERETGI

16. Alert in newspapers/ | Bihar State Pollution

TV/radio to advice people
with respiratory and cardiac
patients to avoid polluted
areas and restrict outdoor
movement.

vae 3R ged & U
wef as ¥ a st aed

Control Board.

foer == ggmur feEm
BEE(

Page 6 of 8
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EIE! N1
TR (Severe)

AQI Range:
401-500

arg  TorEd:
TR @9 A
AT

Ifg 48 = =
IO9 AfysE &
A T

(Severe + or

Emergency )

AQI Range:
>501 if,
persist for 48
hours or more.

23

nfafafel @ wfasfaa &@
H TR A & fou guER
A S AfeR ® wem ¥
3T A

17.

Intensify transport
services. Introduce
differential rates to
encourage off-peak travel.

AT qReed  dael @l
A9 HET T AR-Ueh A
H Wdfed w@ & fau
STET-3TeT €U ol AR HEA|

public

Transport
Commissioner,
Transport Department,
Gov. of Bihar, District
Transport Officer and
District Magistrate.

qREed  3TgeK, iR

faam, faer TER, TS
RlCEE I ECItU |
ISNIRCEIREIT

18.

Close hot mix plants.
BT wiie &l 95

Bihar State Pollution

Control Board.

foer =1 ggwur fEEm
™

19.

Identify road stretches with
high dust generation and
increase frequency of
mechanized cleaning of road
and sprinkling of water on
roads.

I=d Yo T 9 gk TSl
H TEAH W TSHl hl
HehTees UHE 3R FSh W
Sa-  feswE el eEgfa
eI

ULB, Road Construction
Department, Govt. of
Bihar  and National
Highway Authority of
India.

ety WHEE TR
e, wa fmior faam
TE ORAE T IS
pEiRexul

20.

Declaration of air pollution
health emergency.

R ECRIIRE e B BIREA IR
EleIERIT

Bihar State Disaster
Management Authority.

foerR T 3Ugl YeEd
ElecTull
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Stop construction activities.
frator fepamerama s

ULB, Building
Construction

Department, Govt. of
Bihar, Road
Construction

Department, Govt. of
Bihar, Bihar Rajya Pul
Nirman Nigam(BRPNN)
and Bihar State

Pollution Control Board.

T TR e, gad
frgior faamr, gy fmfo
faqm, faeR @ g«
fmfor frm fafires w
foer T g e
ELEL

21. Introduce odd and even | Transport
scheme for private vehicles | Commissioner,
based on license plate 'éranspofrtB_rl?eparér_\ﬁfpté
o ov. of Bihar, Distric
number.s and minimize Transport Officer, and
exc;:‘n?ptlons. . District Magistrate.
EEHE W T SR | uftee  eged,  WRoREd
R fsft ael & fau wm @ | fagm, feer @@ R, fSen
forom e @] N we ge | Teed Wit T
. fSren aeifoeRi|
22. Task Force to take decision | District Magistrate/
on any additional steps | District _ Level
including shutting of schools. | Implementation
Committee constituted

I HE GN ThAl & dg
& Hfga fedr off sifafea
Fer X fol ol

under National Clean Air

Programme.
ST w=ifysRly T
W d9g SE%H &

ded  Tfed  fSiam

wagT gfygfa

SRR
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S T3 (Heating System) ¥ v SiIa 1 SO SR IS DT
mmwﬁgwém%wﬁme/meaﬁﬂqﬁmmﬂ

WWQT—WQJWH%W,WWWWWWEBW
P T AL B dt e (Non-attainment cities) T ETNGR 3@ &=
ﬁmmﬁw/awm%mmwmmmvﬁm
& wu § AE fomar S| T

s # CNG/LNG/PNG @1 omgff g e et g 4 SifenfiRel 3T
mﬁmwmmmmmqmaﬁmﬁ%|
WQ@W,WW,WWWW—WWW%H
e S0 & AR W YT gee @ IR e &5 weegA, g
sireifre &, T, IERT; AEfE &7, HITR U 379 # CNG/LNG/PNG @I
wﬁﬁwwmwﬁﬁawmaﬁaﬁ%mﬂﬁmﬁmmw
ey &) o B B |

W%@Wﬁﬁwmmwmwmﬁaﬁﬁﬁ@m
WWW@W%WWCNG/LNG/PNGﬁwﬁ%@W
mﬁmwwﬁ,ﬁm/wﬁﬂsﬁmmﬁmmm
Wsﬁﬁﬁ@ﬁaﬂiﬁwﬁQﬁ?@HW’g’QWCNG/LNG/PNGW'&F%FT
T ST R BT ATART TR B S B

mﬁﬁiﬁaﬁﬁﬁ@ﬂﬁﬁsﬁmmﬁﬁmﬁwmaﬁ
I dF (Heating System)ﬁaﬂnwmmé&wa%wﬁm%awaﬁ
CNG/LNG/PNGa%mﬁmwﬁwqaﬁ%‘,wﬁmwmﬁm
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Annexure-C

BIHAR STATE POLLUTION CONTROL BOARD

Parivesh Bhawan, N.S.B.-2, Patliputra Industrial Area,
Patliputra, Patna — 800010

Ref. No. Q 61F Patna, dated: 0211 IQB
From: :

Dr. D.K. Shukla,

Chairman.

To

1. The Additional Chief Secretary,

Road Construction Department,
Govt. of Bihar.

2. The Director General-cum-Chairman-cum-Managing Director,

Bihar Police Building Construction Corporation, Govt. of Bihar.

3. The Principal Secretary,

Urban Development & Housing Department/

Panchavati Raj Department, Govt. of Bihar,

4. The Secretary,

Rural Development Department/

Rural Works Departments/

Building Construction Department, Govt. of Bihar,

5. The Managing Director,
Bihar Urban Infrastructure Development Corporation Limited (BUIDCO)/
Bihar Medical Services and Infrastructure Corporation Limited (BMSICL)/

Infrastructure Development Authority/

Bihar State Building Construction Corporation Limited ( BSBCCLY/

Bihar State Housing Board/

Bihar State Educational Infrastructure Development Corporation/

Bihar Industrial Area Development Authority,

Bihar Rajya Pul Nirman Nigam Ltd.,

Bihar State Road Department Corporation,
Govt. of Bihar.

6. The General Manager,

National Building Construction Corporation Ltd.,

404, 4™ floor, Maurya Tower, Maurya Lok Complex,
New Dak Bunglow Road,
Patna, Bihar-800001
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Direction under Section 5 of the Environment (Protection) Act, 1986.

1. WHEREAS, the Ministry of Environment, Forest and Climate Change (MoEF&CC) has
notified “The Construction and Demolition Waste Management Rules, 2016” vide GSR 317
(E); dated 29™ March, 2016 (henceforth known as the said rules);

2. WHEREAS, in exercise of the powers conferred by sections 6 and 25 of “The Environment
(Protection) Act, 1986” (29 of 1986), the Central Government has notified “The
Environment (Protection) Amendment Rules, 2018 vide G.S.R. 94 (E); dated 25" January,
2018; whereunder by amendment following Rules are added:

a. “106-Mandatory Implementation of Dust Mitigation Measures for Construction and
Demolition Activities for projects requiring Environmental clearance”

b. “107-Mandatory Implementation of Dust Mitigation Measures for all Construction
and Demolition Activities”

3. WHEREAS, in compliance with Rule 10 sub rule 1(a) of the said rules, CPCB has developed
and published in March, 2017, “Guidelines on Environmental Management of Construction
& Demolition (C&D) Waste” to promote an integrated approach, whereby environmental
management of construction and demolition waste towards reduction of environmental
impacts are emphasized;

4. WHEREAS, further in continuation of the said rules, CPCB has developed and published in
November, 2019, “Guidelines on dust mitigation measures in handling construction
material and C&D Waste” to address dust arising during handling of construction material
and C&D Wastes on-site and off-site. The said Guidelines enumerate several steps to
address the environmental concern during handling (loading/unloading) of
construction material and C&D waste (Ref. Guidelines, enclosed);

5. WHEREAS, the said Rules, Guidelines on Dust Mitigation Measures are available at the
website of CPCB at the weblink www.cpcb.nic.in/technical- guidelines-5/;
6. WHEREAS, For effective management of dust, a document titled as ‘Dust Management in

Urban Regions: Road Map’, was prepared by CSIR-NEERI. The said document suggests
that Dust Suppressant (hygroscopic liquid compound) helps to reduce 50%-60%
pollutants for 5-6 hours, as compared to water, which reduces pollutants 25%-30%,
while holding moisture for about 15 minutes. Spraying dust suppressant showed more
efficiency in reducing particulate matter emission as compared to water spraying (Ref.
document, enclosed); ,
7. WHEREAS, in the matter of WP (C) No. 681 of 2020 titled as “Rajeev Suri Vs. Union of India
& Others, and W.P. (C) 845 of 2020, titled as “Meena Gupta Vs. Union of India & Others,
Hon’ble Supreme Court vide their Order dated 05.01.2021, issued following directions:-

“We also call upon the respondent MoEF to consider issuing similar general
Page 2 of 3
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directions regarding installation of adequate capacity of smog tower(s) as integral
part in all fu;ure major development projects whilst granting development
permissions, particularly in cities with bad track record of air quality be it relating
to Government buildings, townships or other private projects of similar scale and
magnitude, including fo use smog guns during the construction activity of the
Project is in progress”;

8. WHEREAS, service providers and their contractors are required to provide certain duties under
rule 5 of the Construction & Demolition Waste Management Rules, 2016.

9. WHEREAS, it may be worth mentioned here that such activities without adopting the adequate
pollution control measures, attract penal provisions under section 15 of the Environment
(Protection) Act, 1986;

10. WHEREAS, it may be worth mention here that this Board wrote to you (except Bihar State Road
Department Corporation) before also vide Board’s letter no. 2300 dated 10" October, 2022 in
this regard; and

I, therefore, in exercise of the powers conferred by section 5 of the Environment
(Protection) Act, 1986, direct as hereunder:
I.  To ensure that construction and demolition activities are equipped with adequate
dust mitigation measures like water sprinkling, green cover, covered transport etc. ;
II.  To ensure that large construction and demolition activities, having area more than
20,000 square metres, are equipped with adequate dust mitigation measures,
including installation of anti-smog guns (Anti Smog Gun is a device spewing fine
nebulised water droplets through high pressure propellers in air making a canopy
effect and helping particles get increased mass and settled by inertia);
III.  To ensure that a robust system of surveillance for compliance of above directions, is
put in place; and

IV.  To ensure submission of compliance report within 4 weeks.

Encl: As above.

\

(D.K. Shukla)
Chairman.

EPABX &0612-2261250/2262265, Fax &0612-2261050
E-mail —msbspch-bih@gov.in, Website &http://bspch.bihar.gov.in

d:\chandan kumar\pc no. 25\english letter typing\direction 02.11.2023.docx
Page 3 of 3
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Annexure-D

By E-mail only.
P BIHAR STATE POLLUTION CONTROL BOARD
BIHAR Parivesh Bhawan .

Phone-0612-2261250/2262265, Fax-0612-2261050
E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in

Ref. No.:- 25329 - Patna, dated:- \?5\ W\lg

From

Dr. D.K. Shukla,
Chairman.
To

All the District Magistrates-Cum-Chairman, District Environmental
Committee, Bihar.

DIRECTION _UNDER __SECTION 31A OF THE (AIR
PREVENTION AND CONTROL OF POLLUTION) ACT, 1981.

1. WHEREAS, Diwali is the festival of lights with its variations celebrated in
India and also in other countries. It symbolizes the spiritual "victory of light
over darkness, good over evil, and knowledge over ignorance. The festival gets
its name from the row (avali) of clay lamps (deepa). Nonetheless, with passage
of time bursting/use of firecracker has also become an essential part of Diwali

festivals.

2. WHEREAS, bursting firecrackers lead to a lot of air & noise pollution
and on burning, firecrackers release toxic air pollutants like carbon
dioxide, nitrogen oxide, sulphur oxide, and black carbon and

particulates (dust) leading to production of light to dense clouds of

Page 10f4
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smoke. This affects eyes, throat, lungs, heart and skin depending on the

exposure.

. WHEREAS, Writ Petition (Civil) No. 728 of 2015 (Arjun Gopal and

others vs Union of India and others) was filed before the Hon’ble Supreme
Court of India wherein, inter-alia, prayer was made for banning the use, in
any form, of firecrackers, sparkles and minor explosives, in any form, during

festivals or otherwise.

. WHEREAS, the said Writ Petition was disposed of vide order dated

23.10.2018 (copy enclosed) wherein the Hon’ble Supreme Court of India was
pleased to direct that the crackers with reduced emission (improved crackers)
and green crackers only would be permitted to be manufactured and sold and
production and sale of crackers other than green cracker have been banned.
Further, it was directed that permissible time for fireworks would strictly be

from 8:00 p.m. till 10:00 p.m. only.

. WHEREAS, ‘Green Cracker’ has been defined by the Hon’ble Supreme

Court of India to mean firecrackers which do not contain harmful chemicals
and thereby not causing air pollution. Further, the Hon’ble Supreme Court
observed that Aluminum and Barium is used in firecrackers. Aluminum may

cause dermatitis and having bioaccumulation potential in case of long

N
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exposure and Barium salts emit poisonous gas causing respiratqry problem in
short-term exposure too and may have other health complications in long-
term exposure. The CSIR-National Environmental Engineering Research
Institute (CSRI-NEERI) defined ‘Green Crackers’ as fireworks/firecracker
made with a reduced shell size, without ash and/or with additives such as dust

suppressants to reduce emission with specific reference to particulate matter.

. WHEREAS, in India there are three types of green cracker, i.e. SWAS (Safe
Water Releaser), STAR (Safe Thermite Cracker) and SAFAL (Safe Minimal
Aluminium). In order to identify green cracker CSIR NEERI logo may be
seen on the fireworks/firecracker packing. Also, additional details in respect to

green cracker may be found at greencracker.csir@neeri.res.in.

. WHEREAS, the Hon’ble National Green Tribunal, New Delhi, vide its order
dated 09.11.2020 (copy enclosed) passed in O.A. No. 249 of 2020, has
directed that there will be total ban against sale or use of all kinds of fire
crackers all cities/towns in the country where the average of ambient air
quality during November (as per available data of last year) fall under 'poor’
and above category. And in cities/towns where air quality is ‘moderate’ or
below, only green crackers be sold and the timings for use and bursting of

crackers be restricted to two hours (8:00 p.m. to 10:00 p.m.).

t\ Page 3 of 4
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8. WHEREAS, the ambient air quality of Patna municipal area, Muzzafarpur

municipal area, Gaya municipal area & Hajipur municipal area‘is under ‘poor’

and above category, and as such in compliance with the directions passed by

the Hon’ble NGT, New Delhi, total ban on sale or use of all kinds of

firecrackers including green crackers is to be enforced within the municipal

area of Patna, Muzzafarpur, Gaya and Hajipur.

I, therefore, taking into consideration all material facts, environmental

concerns, public health, in exercise of the powers under Section 31-A of the

Air (Prevention and Control of Pollution) Act, 1981, direct you to:-

I.

II.

II1.

Enforce complete ban on sale or use of all kinds of firecrackers
including green crackers in municipal area of Patna, Muzzafarpur,
Gaya and Hajipur;
Ensure that only green crackers be sold and used in the districts
except the Patna, Muzzafarpur, Gaya and Hajipur municipal area;
The timing for bursting crackers be ensured from 8:00 p.m. to 10:00
p.m;

implement the order dated 23.10.2018 passed by the Hon’ble
Supreme Court of India and order dated 09.11.2020 passed by the
Hon’ble NGT, New Delhi, in O.A. No. 249 of 2020.

file a compliance report/Action taken report of the aforesaid
direction before the undersigned.

Encl: As above. WX
.\ AT \x\
(D.K. Shukla) |
Chairman
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Annexure-F

Government of Bihar
Department of Environment, Forest & Climate Change

NOTIFICATION

Notification No.- Parya/Van-53/ 2018/ EF&CC Patna, dated-

In compliance with the Ministry of Environment, Forest & Climate
Change, Govt. of India D.O. letter (no. Q-16017/12/2019-CPA, dated-
24.04.2019) addressed to the Chief Secretary, Bihar, the State Government
hereby constitutes Steering Committee, Monitoring Committee &
Implementation Committee for guidance, monitoring, coordinating and
implementing the City Specific Action Plans formulated under National Clean
Air Program (NCAP) for prevention & control of air pollution in Non-attainment
and other cities in Bihar.

1. Steering Committee headed by Chief Secretary of the State: State
Level Advisory Committee constituted vide Department of Environment,
Forest & Climate Change, Govt. of Bihar vide notification no. 689 (E),
dated-12.06.2019 under the chairmanship of the Chief Secretary, Bihar for
implementation of environmental laws and monitoring of the program
related with pollution control and environmental conservation shall act as
Steering Committee for overall guidance and monitoring of the
implementation of action plan under National Clean Air Program (NCAP) for
prevention & control of air pollution.

The committee shall review the implementation on quarterly basis.

2. Monitoring Committee: In compliance with the order of the Hon'ble NGT
in O.A. No. 681 of 2018 in the matter of News Item Published in 'The Times
of India' Authored by Shri Vishwa Mohan Titled "NCAP with Multiple
Timelines to Clear Air in 102 Cities to be released around August,

2015" action plan has to be prepared by Air Quality Monitoring

Committee (AQMC) under overall supervision and co-ordination of the
Principal Secretary, Department of Environment, Forest & Climate Change,
Govt. of Bihar. Accordingly, Air Quality Monitoring Committee (AQMC) is
constituted as hereunder:-

1. | Principal Secretary, Department of Environment, Forest & | Chairman

Climate Change, Govt. of Bihar

2. | Principal Secretary, Transport Department, Govt. of Bihar| Member

or nominated officer not below the rank of Director

3. | Principal Secretary, Industry Department, Govt. of Bihar| Member

or nominated officer not below the rank of Director
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| 4. [ Principal Secretary, Urban Development & Housing | Member |
Department, Govt. of Bihar or nominated officer not
below the rank of Director

5. | Principal Secretary, Agriculture Department, Govt. of | Member
Bihar or nominated officer not below the rank of Director
6. | Member Secretary, Bihar State Pollution Control Board, | Convener
Patna

Air Quality Monitoring Committee (AQMC) shall prepare City Specific Action
Plan for prevention & control of ajr pollution & monitor the program closely
and meet on a monthly basis.

3. Implementation Committee: District Level Committee/Control Room
constituted vide Department of Environment, Forest & Climate Change,
Govt. of Bihar vide notification no. 684 (E), dated-12.06.2019 for solid
waste management and enforcement & monitoring of implementation of
environmental laws at the district level under chairmanship of District
Magistrate shall act as implementation committee for day-to-day
monitoring ‘and implementation of action plan under National Clean Aijr
Program (NCAP) for prevention & control of air pollution.

By order of Governor of Bihar

Sd/-
(Dipak Kumar Singh)
Principal Secretary
DoEF&CC, Govt.of Bihar

Memo No. Parya/Van-53/2018 Patna-15. Dated-

Copy to the Under Secretary, e-gazette cell, Finance Department, Bihar,
Patna for information and necessary action. He is requested to publish this
notification in the next extraordinary issue of Bihar Gazette for information to
the general public and arrange for making available 500 copies of special
Gazette to the Environment, Forest & Climate Change Department, Bihar,
Patna

Sd/-
(Kamaljeet Singh)
Conservator-cum-Additional Secretary
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Memo No. Parya/Van-53/2018 Patna-15. Dated-
Copy to Secretary to His Excellency, the Governor of Bihar/Secretary to

the Hon'ble Chief Minister, Bihar/Advocate General, Bihar, patna/Officer on
Special Duty to the Chief Secretary, Bihar/Add'ntionaI Chief Secretaries/
principal Secretaries & Secretaries of all Departments/AH Heads of the
Departments/AH Divisional Commissioners/Private Secretary to the Hon'ble
Deputy Chief (Environment, Forest and Climate Change) Minister/Principal
private Secretary to the principal Secretary, Environment, Forest & Climate
Change, Department and all Officers of _Environment, Forest & Climate Change
Department for information and necessary action.
Sd/-
(Kamaljeet singh)
Conservator-cum-Additional Secretary

Memo No. Parya/Van-53/2018 patna-15. Dated-

Copy to the Chairman/Member Secretary, Bihar State Pollution Control
Board, Patna.

Sd/-
(Kamaljeet Singh)
Conservator-cum-Additiona\ Secretary

Memo No. Parya/Van-53/2018 Patna-15. Dated-
Copy ‘o the Secretary, Ministry of Environment, Forest & Climate
Change, Govt. of India.
Sd/-
(Kamaljeet Singh)
Conservator-cum-Additiona\ Secretary

f \
Memo No. parya/Van-53/2018 1319 (&P Patna-15. Dated- \"(\0“‘\\(\
Copy ‘o 1.T. Manager, Environment, Forest & Climate Changé
Department, Bihar, Patna for uploading it on the Departmental Website.

(K elje%%qg)v
Conservator-cum-Addition |'ddcretary

()

v
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